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Mr, Speaker: The result of the divi-  introduce a Bil] further to amend the
sigm is: Ayes 213t; Noes 63. The Ayes Defence of India Act, 1962

have it. Leave is granted,
The motion was adopted.
Shri Nanda: I introduce the Bill.

13 hrs.

STATEMENT RE. UNLAWFUL
ACTIVITIES (PREVENTION)
~ ORDINANCE, 1966

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for im-
mediate legislation by the Unlawful
Activitie; (Prevention) Ordinance,
1966, as required under rule 71(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [Placed in
Library. See No. LT-6586/66].

13.01 hrs,
DEFENCE OF INDIA (AMEND-
MENT) BILL*
The Minister of Home Affairs (Shri
Nxada): 1 beg to move for leave to
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Shri Nanda: I thought that what

I was doing was in line with the

wishes expressed by the House
generally. There were discussions
on this subject and at a certain

stage—it was on the 2Tth April—I

Shri H. E S_oy also wanted to vote fbr “Aye-s" vide his man_tion;mp_
*Published in Gazette of India, Extraordinary, Part II, section 2, dated

1-8-66.
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[Shri Nanda]

made a statemeni in the course of
which I announced the decision to
restrict the application of this Act
to certain border States and terri-
tories and for certain purposes con-
nected with defence. On the 18th
May, 1 made a further statement in
which I explained how the malter
was going to be dealt with. It is in
pursuance of that and on the basis
of the thing which I had announced
that this Bill has been framed. I do
not know what precisely is going to
be the objection. I heard that there
was something here—it was asked
whether we can apply it to some parts
of the country or not, when there is
an emergency. We have taken the
opinion of legal experts and their
opinion is that it is quite open to us
and it is valid for us to do that. I
do not see what objection is there.

Shri Tridib Kumar Chaudhuri
(Berhampur) : I hardly have anything
to add to what I had stated in con-
nection with the other Bill, except
this: when the Home Minister made
his statement with regard to the mo-
dification of the Defence of India Act,
we made it very clear from the Oppo-
sition side—we had consultations and
in the course of the consultations also
we made it very clear—that we are
not agreeable to the decision of the
Government with regard to the De-
fence of India Act. So far as we are
concerned, we want that the whole
Act should be scrapped and the em-
ergency proclamation shoulg be re-
voked immediately and forthwith.
So long as it is not done, we are
bound to oppose this Bill in prinei-
ple.

Shrimati Renu Chakravarity (Bar-
rackpore); T should like to add one
point. I entirely agree with the hon.
Member that as far as our party is
concerned, we are against the De-
fence of India Act and we want the
emergency to be scrapped. Now,
while bringing forward this Bill, they
ostensibly told us that they are res-
tricting its provisions only to border
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areas. But, from what we see in the

Statement oY’ Objects ang Reasons ap-

pended to the Bill, they are seeking to

have wider powers under the De-

fence of India Act. It is not restrict-

ed in the sense that they want to

show it to the world that they are

restricting the application of this Act

to border areas only. There is noth-

ing in the Bill' to say that they are

restricting it to the border areas. On

the other hand, this Bill is going to

give the Government wider powers

under the Defence of India Act and

the Rules. So, even by the objectives

of this Bill, we cannot support it.
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Mr, Speaker: The question is:
“That leave be granted to intro-
duce g Bill further to amend the
Defence of India Act, 1962.”
The motion was adopted.

Shri Nanda: I introduce the Bill.



